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1, the Chairman of the Committee on Private Members' Bills and Resolutions, having
been authorised by the Committee, present on their behalf, this their Ninth Report.

2. The Committee met on the 1%h July, 1967, for—
(I) Classification and allocation of time for discussion of the Bills (vide Appendix).

(11) Examination of the following Constitution (Amendment) Bills under Rulce
294(1)a) of the Rules of Procedure:—

¢ (1) The Constitution (Amendment) Bill, 1967 (Amendment of article 368) by
H.H. Maharaja Sriraj Meghrajji Dhrangadhra.

®(2) The Constitution (Amendment) Bill, 1967 (Omission of article 358) hy
Shri Samarendra Kundu.

® (3) The Constitution (Amendment) Bill, 1967 (Omission of articles 291, 362
and 363) by Shri Samarendra Kundu, -

Classification and Allocation of Time to Bills

3. The Members concerned had been invited to present before the Committee their
views or their Bills. Dr. Govind Das, Sarvashri Madhu Limaye and Panna Lal Barupal

attended the sitting.

4. After considering all aspects of the Bills, the Committee placed one Bill in category
‘A’ and nine Bills in category ‘B’ and allotted time for each of these Bills as shown in

column 5 of Appendix.
Examination of the Constitution (Amendment) Bills

5. The Members who had given notices of the Bills and the represcntatives of the
Ministries concerned with the Bills had becn invited to be present at the sitting. H.H.
Maharaja Sriraj Mecghrajji Dhrangadhra and Shri Samarendra Kundu ‘who is also a
member of the Committee) attended the sitting. The representatives o the Ministries
of Law and Home Aflairs were present.

Findings of the Committee
6. The Committee considered the Bills and arrived at the following findings as a
result of their examination of the Bills:—
(1) The Constitution (Amendment) Bill, 1967 (Amendment of article 368) by
H.H. Mabharaja Sriraj Meghrajji Dhrangadhra.
‘The Bill sought to amend article 368 of the Constitution so as to provide a special
procedure for passing of Bills secking to amend articles relating to fundamental rights
and Pieamble of the Constitution.

After considering all aspects of the Bill, the Committee recommended ihat the Mem-
ber might be permitted to move for leave to introduce the Bill.
(2) The Constitution (Amendment) Bill, 1967 (Omission of article 358) by Shri
- Samarendra Kundu.

The Bill sought to omit article 358 of the Constitution so as to avoid suspension of
fundamental rights contained in article 19 during the period of emergency.

*Circulsted to Members scparately (Bill Nos. 104, 105 and 106).
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After considering all aspects of the Bill, the Committee recommended that the Mem-
ber m:ght be permitted to move for lezvc to introduce the Bnll.

(5) The Constitution (Amcndmem) Bill, 1967 (Ommmn of amrlm 291, 362 and
363) by Shri Samarendra Kundu.

‘The Bill sought to omit articles 291, 362 and 363 of the Constitution with a view to
do away with the privy purscs and certsin privileges enjoyed by the former rulers of
the erstwhile Indian Statcs.

Alter considering all aspects of the Bill, the Committee recommended that the Mem-
ber might be permitted to move for leave to introduce the Bill.

Recesumendations
7. The Committee recommend—
(i) that the classification and allocation of time to Bills by the Committee as
shown in Appendix be agreed] to by the House; ahd
(i) H.H. Maharaja Sriraj Meghrajji Dhrangadhra and Shri Samarendra Kundu
be permitted to move for lcave to introdwuce their Comstitution (Amend-
ment) Bills.

New Devs; R. K. KHADILKAR,
July 19, 1967. Chairman,
Asadha 28, 1889 (Saka). Commiltee on Private Members'

Bills and Resolutions,



APPENDIX

Sl.  Name of the Bill and the Member incharge Bill No. Catcgory ‘l'ime allot-
No. allotted ted by the
Committce
1 The Companics (Amendment) Bill, 1967 (Substitu-  8R of 1067 A 1§ hours
tion of secrions 2934, 324 erc.) by Shri  Madhu
Limave.

2 The Industrial Disputes (Amendment) Bill, 1967
(Amendment of sections 2, 10 clc) b) Shri Madhu
Limaye. . 89 of 1967 B 1 hour

3 The Constitution (Amendment) Bill, 1967 (Amend-
ment of the Eighth Schcdulc) by Shri Inder J
Malhotra . 940f1967 B 1 hour

4 The Constitution (Amendment) Bill, 1967 (4mend-
ment of article 48 and the Seventh Schedule) by
Dr. Govind Das. . . . 9sof1967 B 1 hour

s The Hindu Marriage (Amendment) Bill, 1967 (Am-
endment of section s) by Shri Panna Lal Barupal. . 73 of 1967 B 1 hour

6 The Constitution (Amendment) Bill, 1967 (Amend-
ment of the Preamblc) h) Shri Krlshna Dev Tn-
pathi. . . 830f1967 B 1 hour

7 The Constitution (Amendment) Bill, 1967 (Amend-
ment of the Seventh Sc hedule) by Shri Knshna Dev
Tripathi. . 82 of 1967 B 1 hour

8 The Constitution (Amendment) Bill, 1967 (Inser:-
fon of new amcle 37A) by 9hn Knshra DC\
Tripathi. . 960f1967 B 1 hour

9 The Salaries and Allowances of Members of Parlia-
ment (Amendment) Bill, 1967 (Amendment of
sections 3, 4, eic.) by Shri Krishna Dev Tripathi. 870f1967 B 14 hours

10 The Constitution (Amendment) Bill, 1967 ( Amend-
ment of articles 217, 227, tlc) by Shn Prakash
Vir Shastri. . 840f1967 B 1 hour
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